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Judgement

K. Kannan, J.—Both these cases are connected and they arise under a similar
situation. The writ petitions are for issuing of directions to the official
respondents, who are the police to provide security and make appropriate
arrangements to enable the petitioners to carry on the business free of
obstruction from respondents No. 3 to 5, who being the members of the Truck
Operators' Union are harassing the petitioners for not registering with their
Union and causing obstructions to their business. The State has filed reply
stating that if there is any specific complaint given of specific harassment of
persons belonging to the Union, they would take appropriate action. The reply
has also filed for respondents No. 3 to 5, who are the members of the Union
contending that the Union has never interfered in working or plying of trucks of
non-members including the petitioners, and the allegations made against
respondents No. 3 to 5 are false. They will particularly join issues on the
petitioners" contention and state that they have not deflated the tyres or
stopped the petitioners from plying trucks and contend that such allegations
against them are false.

2. The affirmation of respondents No. 3 to 5 is specifically noted to bind them at
all future events and the petitioners will have justifiable cause of action for
appropriate complaint to the police if there has been a breach of what is stated
before this Court through the written statement.

3. Having regard to the specific stand taken by the State, they will afford the
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appropriate protection to the petitioners in case of any untoward incident. The
petitions are closed leaving with the liberty to the respective parties to approach
the police authorities for action in accordance with law, if there is any obstruction
by one against the other in respect of the lawful activities.

4. Both the writ petitions are disposed of.
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